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month. However, levy quotas for 
States are fixed on the basis of all-
India norms, and not with reference 
to state's assessment. On this basis 
Andhra Pradesh Government is bemg 
all,otted a monthly levy sugar quota 
of 20 882 tonnes for distribution 
through fair price shops. 

The existing monthly levy sugar 
quotas of various States, including 
Andhra Pradesh, a're based on 425 
grams of per capita availability for 
the projected population as <m 
14-19178. These quotas were fixed with 

(fect from December, 1977. Due to 
inorease in population during the 
last 3i years or so, ' the per cRpita 
availability in various States has 
come down to a corresponding extent 
but due to limited availability of levy 
sugar it has not beeh. possible tQ in-
crease the quotas of aU the States with 
reference -to the latest population 
figures. 

Cd) Th~ question of upward revision 
of State-wise levy sugar quotas on 
th basis of uniform norms will b~ 
examined in the light of sugar produc-
tion and availabIlity position in the 
curr nt 1981-82 sugar year. 

Policy 00 removal of for sts 

*303. SHRI AMAR ROYPRADI-IAN: 
W·U the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Government have for-
mulated any policy for the :removal 
of forests and minor forest produc~ 
in the country; 

(b) if 0, details in this regard; 

(c) whether it is also a fact that 
Government have received com'Plaints 
against this policy; and 

(d) tl s6, the details thereof and 
action taken thereon so far? 

THE MINISTER OF STATE IN THE 
MINISTRiES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRl 
R. V. SWAMINATHAN): (a) and (b) . 
The poney' of the Government of India 
is to eliminate contractortf agency In 

harvesting the forest produ<:e ' from 
:.forests, so that the benefits reacn the 
persons, directly involved in the wO,rk. 
The Government of India nave urged 
the State Governments', who , manage 
the forests, to organise the har.vest-
ing activities- through Tribal (Lab:)Ur) 
Cooperatives, Cooperative SociQties 
or Forest Development C<>r,t)orations 
and, in any case, not to lease out 
to private individuals. 

(C) The Government have not re-
ceived any complaints agdinst this 
policy. 

(d) Does not arise. 
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Release of sandalwOOd forest lor non-
forest purposes 

~305. SHRI E. BALANANDAN: 

SHRI S""ATYASADAN 
CHAKRABORTY; 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether indiscriminate release 
of sandalwood forest land for non-
forestry purposes has endangered the 
sandalwood industry of the country; 

(b) if so, details of the damage 
caused due to this factor; 

(c) whether Government are going 
to improve the situation; and 

(d) if so, in what way? 

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
R. V. SWAMINATHAN) : "(aj No indis-
criminate release of sand 1 wood 
forest land for non-for stry, purposes 
has been made and so the question of 
sandalwood industry in the country 
being endangered does not arise. 

(b) Question does not arise. 

(c) and (d). Efforts are being made 
for planting of sannal trees i'1. and 
outside its natural zone, and research 
is beIng conducted for control of 
diseases to which sandal trees are 
prone. 

Excise relief for late crushing of 
suprcane 

·306. SHRI MAGANBHAI BAROT: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whe her Government wouid pro-
vide excise relief to Slli\!ar mills 
undertaking late crushing of canej 
and 

(b) if so, what is the additional 
production that Government hope to · 
get in this process? . 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) In view of the bum-per 
sugarcane crop, Government antid- _ 
pate the crushing 10 go on .in the 
summer months in order to crush the 
maximum possible Q.uantity of cane. 
The question of grantmg excise duty 
rebate to sugar industry for late crush-
ing is under examination, 

(b) "Quantum of sugar production 
depends upon vat'ious factors like 
recovery, duration, etc. 'and it is not 
possible to isolate a.nd quantify the 
additional production attributable to 
p.xcise rebate alone. 




